PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
= ANTIA ELECTRICALS PRIVATE LIMITED

SL , RELEVANT PARTICULARS '
1. | Name of Corporate Person ANTIA ELECTRICALS PRIVATE LIMITED
2. | Date of Incorporation of Corporate 04/01/1975
Person )
3. | Authority Under Which Corporate RoC-Mumbai | -
Person Is Incorporated/ Registered
4. | Corporate Identity Number / U74200MH1975PTC018040

Limited Liability Identity Number of
Corporate Person

5. | Address of The Registered Office and | 4H Floor 8 Plot 758 Palacimo, Bhulabhai
Principal Office (If Any) Of Corporate Desai Road, Cumballa Hill, Mumbai,
Person Maharashtra, India, 400026

6. | Liquidation Commencement Date of | 3rd November, 2026

Corporate Person

7. | Name, Address, Email Address, Name: Mr. Sandeep Jawaharlal Singhal
Contact Number and Registration Registered Address: 313/314, Giri Shikhar,
Number of The Liquidator Plot No. 8891, Opposite Goenka Hall, J B

Nagar, Andheri (east), Mumbai City,
Maharashtra, 400059

Email Id - sandeepjsinghal@hotmail.com
Contact Number - 9820060027
Registration Number: IBBI/IPA-001/
IP-P00519/2017-2018/10920

8. | Last Date for Submission of Claims 3rd December, 2026

Notice is hereby given that Antia Electricals Private Limited has commenced Voluntary
liquidation on 3rd November, 2026.

The stakeholders of Antia Electricals Private Limited are hereby called upon to submit a
proof of their claims, on or before 3rd December, 2026, to the liquidator at the address
mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic mea ns only. All other
stakeholders may submit the proof of claims in person, by post or by electronic mgan.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 6" November, 2026
Place: Mumbai

Sandeep Jawaharlal Singhal
1/1P-P00519/2017-2018/10920
f Antia Electricals Private Limited)
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The Fre Press Journal does not vouch
for the authenticity or veracity of the
claims made in any advertisement
published in this newspaper. Readers are
advised to make their own inquiries or
seek expert advice before acting on such
advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers / Indian National
Press (B) Put. Ltd., cannot be held liable
in any civil or criminal court of law o
tribunal within India or abroad for any
alleged  misleading or defamatory
content or claim contained in any
advertisement _published i this
newspaper or uploaded in the epaper on
the official website. The liability i solely
that of the advertiser in which The Free
Press Journal/ Indian National Press (8)
Put. Lid., has no role to play.

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

| HAVE CHANGED MY NAME FROM
SYED SHAOKAT ALI SYED AFSERAL\ T0
SHAUKAT ALI AFSAR ALI SAYE

AZETTE N
(M 25400221} DATED 29/10/2026.
CL-110671

D%

| HAVE CHANGED MY NAME FROM
ZOHA SUFIYAN SHAIKH TO ZOHA AZMI
SUFIYAN SHAIKH VIDE AADHAR CARD
NUMBER 6059 0000 5209. CL-184
| HAVE CHANGED MY NAME FROM
HARDIK RUSHABH DOSHI TO HARDIK
RUSHABHKUMAR DOSHI  AS  PEl
GAZETTE NO. M-26368615 CL-200
| HAVE CHANGED MY NAME FROM
HARDIK RUSHAB KUMAR DOSHI TO
HARDIK_ RUSHABHKUMAR DOSHI AS
PER GAZETTE NO. M-26368614
CL-20(

==

| HAVE CHANGED MY NAME FROI

HARDIK RUSHABKUMAR DOSHI TO
HARDIK RUSHABHKUMAR DOSHI AS
PER GAZETTE NO. M-26368672

CHANGE OF NAME e

R JANARDAN

KESHAV SHINDE AS PER DOCUMENTS.
B

ANGE OF NAME

| HAVE CHANGED MY NAME FROM
SIDDHARTH RUSHAB KUMAR DOSHI
TO SIDDHARTH RUSHABHKUMAR
DOSHI AS PER GAZETTE NO.
M-26368754 CL-200E

| HAVE CHANGED MY NAME FROM

PUBLIC NOTICE
Notce i hereby given that Share Certficd
No. 21 fo ordinary shares bearing Disincif
Nos.from 1051 to 1055 t. 15t January 1985}
Kumri Jthi T, Spahimalani Chs, Mori Rog
Mahim, Muribai - 400 016 in the name of St
.M. Shahani, Fat 7117 has been eporied log

SIDDHARTH RUSHAB DOSHI _TO
i‘SDPD?;EEETTE NOUMHZSGSSWO SHI| |the socely for issue of duplicate shal
0L-200 F certicate.

| HAVE CHANGED MY NAME FROM
RUSHAB KUMAR JETHALAL DOSHI TO
RUSHABHKUMAR JETHALAL DOSHI AS
PER GAZETTE NO. M-26368511

CL-200 6

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ANTIA ELECTRICALS PRIVATE LIMITED
RELEVANT PARTICULARS

Narme of Corporate Person ANTIA ELECTRICALS PRIVATE LIMITED
[ Date of Incorporation of Corporate | 04/01/1975
Person

ushorty Trer e Corporsie RoGVumbal T

Person o incorporsted Reglstered

Gorporats Hontty Nmer/
Limited Liabiliy Identity Number of

y hereby objectr
(in witng) for issuance of duplcate sha
15 (Fifieen) day

. [Address of The Registered Office and
Principal Office (if Any) Of Corporate
Person

“ZH Floor 8 PIot 758 Palacimo, Bnuiabhal
esai Road, Cumbala Hill, Mumbai,
Maharashira, India, 400026

from the date of publicaton of this notice. I
are recelved duing th

| HAVE CHANGED MY NAME FROM
RAJW BMANDAL TO RAJIV BHUPATI

PNB  OFFICIAL
RECORDS AS PER THE MAHARASTRA

RNI NO.
MAHABIL/2009/31874, RESIDING AT
MUMBAI. CL-582

| HAVE CHANGED MY (OLD NAME)
FROM PUNAM VIVEK CHOPRA TO (NEW
NAME) PUNAM ASHOKA SALECHA AS
PER AADHAR CARD NO.

perod the society shal be free to iss
duplicateshare certfcete.
Forand on behalf

Kumari Jethi T. Sipahimalani Chs. Lt
Place : Mumbai s

Dale : 6/11/2026 Hon. Secretal

- [ Liquidation Commencernent Date of _| 3rd November, 2026
rson

Nare: M. Sandee
Registered Address: 313/314, Giri Shikhar,
Plot No. 8891, Opposite Goenla Hall, J B
Nagar, Andheri (east), Mumbai City.
Maharashira, 400059
Email Id - san
Contact Number - 9620060027

mber: [BB/IPA-001/

7 Narne, Address, Emall Address,
Contact Number and Regstration
Number of The Liguidator

Regstr
I oa1ay3017 2018/ 10620
‘3rd December, 2026

atie s herety ghen trat Al Elecicas Privat Limited has commenced Vourtary
Inqmﬂanon on 3rd November,

PUBLIC NOTICE

Antia aecmcals Private Limited are hereby called upon 1o submit a
Droctof e o on orbefre 3rd Dacomber, 2026, o the iuidtor s the address

& GAZETTE NO. (M-26205057) 85
I, INDRAWWA MOTHER OF NO
15197979A  HAV  (CLK  SD)
CHANDRASHEKAR MALLAPPA WAL|
RESIDING AT VILL & POST - KK KOPPA.
TEH & DISTT - BELAGAVI, STATE
KARNATAKA. | HAVE CHANGED MY
NAME FROM INDRAWWA TO INDRAVVA
MALLAPPA WALI AS PER AFFIDAVIT NO
95AB 730181 DT 05/11/2026  CL-637
I, MANGALA JANARDAN AHER, IS
LEGALLY WEDDED SPOUSE OF AHER

SAMPAT, RANK- NAII
ARMY NO.04560978A, DECLARE THAT \
HAVE CHANGED MY NAME MANGALA
TO MANGALA JANARDAN AHER (NEW
NAME) AND MY CORRECT (NEW DOB-
08/08/1982) VIDE AFFIDAVIT NO.
B89AB417946. CL-638
| HAVE CHANGED MY NAME FROM
SHOBA KESHAV SHINDE TO SHOBHA

CL-640

| HAVE CHANGED MY NAME FROM
PRAGNA RUSHAB KUMAR DOSHI TO
PRAGNA RUSHABHKUMAR DOSH\ AS
PER GAZETTE NO. M-2636873:

CL 200C

| HAVE CHANGED MY NAME FROM
PRAGNABEN RUSHAB KUMAR DOSHI
TO PRAGNA RUSHABHKUMAR DOSH\

| HAVE CHANGED MY NAME FROM
SHAHUL HAMEED UDUMAN ALI TO
SHAHUL HAMEED UDHUMAN ALl AS
PER DOCUMENTS CL-640 A
|, MAHENDRA GOVIND NAIK R/O
DAHISAR, MUMBAI, HAVE CHANGED MY
NAME TO MAHENDRA NAIK VIDE

NOTICE

large that, under the instructions ofo

proof of I other

client, we are e fitles
Bapu Babu Kashivala alias Kashivale
Nirabai alias Malati Madhukar Sapal
Suman Parashram Thakare, Sonub:
alias Laxmibai Kukya Satavi, Hirab:
Dattu alias Dattatray Dandkar,
("Owners") 1o the property more
particularly described in the First
Schedule hereunder written (the
"Property").

We have been informed that the
originaltitle documents in respect of the.

Date: a' Novamber, 2026 p Jawaharlal Singhal

Sandee;
18B1/1PA-001/1P POOBTS/ 2047 2018, 1030
(Voluntary Liquidator of Antia Electricels Privete Limited)

ChH ATT]SGAH STRTERENEWABLEENERGY DEVELOPHENT AGENCY

(Dept. of Energy, Govt. of Chhattisgarh)
VIP Road (Airport Road), Near Energy Education Park, Raipur (C.6.)
Tel.: 04062-10918 E-mail: credatendercell@gmail.com Web: www.creda.co.in

NIT Ref. No. 10445/ CREDASWHS/2026-27 Date: 04.11.2026

P P y
in the Second Schedule hereunder
written (*Original Title Documents")
have been lost/ misplaced and the

NOTICE INVITING BID (2nd Call)

CHEDA mvnes Online Bids, for “Standardization of rates for supply, installation
of solar water heating systems of ETC & FPC model of

NOTARIZED AFFIDAVIT DATED 19/1 D/ZDDS
AT MUMBAL.

AS PER GAZETTE NO. M-26369152
200D

, Maharashtra Council of Hi

the Owners.
Al or any person(s) having any share,
right, title, interest, claim, and/or|
demand in respect of the Property or
any part thereof in any manner|
whatsoever or otherwise howsoever,
by virtue of having custody or|
possession of the Original Title
Documents for whatsoever reason are
hereby requested to make the same
known in writing to Khaitan & Co.,
Advocates, at One World Centre, 13"
Floor, Tower 1C, 841 Senapati Bapat
Marg, Mumbai — 400 013 also with a

235 Peninsula House, 3rd Floor, Dr. Dadabhai Naoroji Road,
Fort, Mumbai 400001 « Landline - 22704401
Email i.org ® Website:
Tender Notice

Tenders are invited from experienced and qualified contractors
for furnishing and beautification in the Maharashtra
Homeopathy Council office premises. Tender application form
and terms and conditions have been published on the Council
website www. org. should

org

copy over email at
mumbai@khaitanco.com (marked to
the attention of Mr. Abhiraj Gandhi),
along with copies of necessary
supporting documents, within a period
of 10 (Ten) days from the date of the
publication of this notice, failing which,

varmus capacities including 5 years CMC and onsite warranty anywhere in
state of Chhattisgarh” from BIS/MNRE approved manufacturer or authorized
dealer having experience in the field of Design, Supply, Installation, Testing and
Commissioning of Solar Water Heating System

Last date of submission of Online Bid : 19.11.2026 till 05:00 PM
Opening of Online Bid : 23.11.2026 03:00 PM onwards

Technical Bid and Price Bid shall be submitted online only at

“htips//wwwi.gem.govin" However Technical Bid (as per the checkist) also

has to be submitied duly signed hard copy at CE (Tender Cell), CREDA H.0.

Bidders are adsised o follow the instuctions provided for Registration and
ly. (For any query visit

usermanua\ at"hitps://www.gem.gov.in")

‘Tender document with all terms and conditions is available at wwwi.creda.co.in and

at https://www.gem.govin

CREDA reserves all rights to accept/reject any or all bids in fullpart without

assigning any reasons,

S 49722/ 4

Chief Engineer
CREDA

PUBLIC NOTICE
IOTICE is hereby given that we on behalf

“Proposed Transaction”).

iny person having any claim, demand,
jhare, right, tile or interest in respect of

. transfer, assignment,
fchange, mortgage (including by way of

of prescription or pre-emption or
der any agreement or other disposition
under any suit, decree, injunction order
attachment or award passed by any
burt or authoriy, litigation, dispute,
oceedings, lis-pendens, decree or order
any adjudicating authority, family

www,freepressjournalin

PUBLIC NOTICE

My client Mr. RAMCHANDRA M NAGPURE
is the Husband of Late Mrs RANJANA R
e d

Notice is hereby given on behalf of M.
Kneraj Kanji Chhadva, Partner of M/s.
Shree Realtors, that the

NAGPURE !
i he ounershp  membersiip_ of Flat no
701 stutedat i Onir B Co-Hovsig
Ltd, Vaishet Pada no 2, near Sz
e, Trvei Noga Kurar Vi, Vel
East, Mumbai 400097 bearing share
cerfat 1061 wih v umbers 601
fo
The other legal heirs RUPAL NAGPURE &
MANDAR R. NAGPURE have decided to
release their rightsin avor ofMr Remchandra
. Nagpure to secure the membership rights
inthe seid flats per the Realese Deed
Any one who has any claim or interest n the.
said PROPERTY or any part and any porton
ersc hlrer by way of mrigage charge
Jien transfersale alienation exchange qift
‘fcnenvioe are hereby requied o oemih
intimte the same in writingn duplicate o the
under mentioned Advocate at his office
siuated at 1301180C, Hindustan chowk, near
police chowky, Mulund colony, Mulund (W),

182
Within 15days of the publication_hereof

following original documents executed
between Miss Bhikubai Horamaji
Daruwala (Assignor) and Mis. Shree|

Realtors _(Assignee),

through its partners, Khandelwal and

others, have been lost and are|

untraceable:

1.Deed of Conveyance dated
27/08/2009, registered under No.
7933/2009, ' pertaining to_properties
bearing CTS Nos. 561, 561/1 10 14, 562
and562/1 1021, admeasuiring 752.5 5.
metres, situated at Vilage Kurla Ill
Taluka Kurla, Mumbai Suburban
District,

. Deed of Assignment daled 27/08/2009,
registered under No. 7935/2009,
pertaining to properties bearing CTS|
Nos. 563,563/ 10 18, 565 and 565/1 to|
5, admeasuring 862.9 sq. metres,
situated at Village Kurla Ill, Taluka
Kurla, Mumbai Suburban District

\ny person having or claiming any right,

e, iterest, ciam, charge, len or

deemed to have been waived andior
surrendered and for relinquished and in
future no claim whatsoever on the said
Propery willbe enterizined
Place: Humba)
+0610.2026
ADVOCATE High COURT

in respect of the afores
documents or properties is hereby poie
upon 1o notify the undersigned in writing,
along with supporting documents, within
14 days from the date of publication of this
notice, failing which t shall be presumed
that no person has any claim, right, ite or|
interest whatsoever in respect of the said
documents and properties, and any such|

Crest Juris LLP, One Lodha Place, 1201,
12" Floor, Senapati Bapat Marg,
Lower Parel, Mumbai - 400013 or by
email at: vaibhav@bluecrestjuris.com &
tanisha.kakeri@bluecrestjuris.com
within 14 (fourteen) days from the date
hereof, failing which, any such Claim or
objections received upon expiry of the said
14 (fourteen) days, if any, of such person/s
will be considered to have been waived
and/or abandoned & our clients shall proceed
tocomplete the Proposed Transaction.
SCHEDULE
(Description of the Premises)

All that right, title and/or interest in
the Unit / Office No. 1101 admeasuring
usable carpet area (inclusive of full
area of balconies, if any) 1646 sq. ft.
equivalent to 152.97 sq. mirs. out of
Developers' Allocation inclusive of
Proportionate common area on the 11
Floor of the A-Wing to be known
“INS TOWERS” situate lying and being at
Plot No. C-63, bearing CTS No. 4207,
G-Block of the Bandra Kurla Complex
Bandra, Mumbai - 400051 along with
2 (two) stacking upper basement car
parking (each stack having 2 parking
space) bearing No. 23A & 238, 24A &
248 respectively at the basement level
wo (B2) together with 20 (twenty) fully
paid-up shares of Rs. 50/- each bearing
Distinctive Nos. 341 to 360 (both

Office of The Recovery Officer, Co-operative Department, Mumbai

right, title, interest, claim, and/or|
cemand exist (Rghts'), and even

download the tender application form by paying Rs. 15,000/
online from the website. The filled tender along with the required
documents should be submitted to the Council office in a sealed
envelope by hand delivery or by speed post on or before
Monday, 16" November 2026 at 3.00 PM. The undersigned
reserves all rights to take a decision regarding the said tender.
Registrar

Council of

Mumbai 400001

Place: Mumbai
Date: 6th November 2026

PUBLI
NOTICE is hereby given that we are investigating the title of Mitesh

NOTICE

Reena M. Shah, in respect of Flat No. A-1703 (also
referred to as Flat No. 1703) admeasuring 1,577.86 square feet carpet
area equivalent to 146.60 square meters (carpet area) and 2,210 square
feet buill-up/saleable area (‘Flat"), on the 17th Floor of Wing *A' of the
Sulcing kniwn e “Beau Monde: (Bullding ) belonging o Baau Mond
ATower Co—aperallve Housing Sociely Liited ( Soclsty’) constructed
n the Larger Proj mprised, inter alia, of F.P. Nos. 1090 and
9095 51 TP W (Lan) and S, ing md berng ai Standard Ml
Compound, Appasaheb Marathe Marg, Prabhadevi, Mumbai 400 025,
within the registration district and sub-district of Mumbai City and
Mumbai Suburban, and within the local limits of the Municipal Corporation
of Greater Mumbai (G South Ward), and represented by Share Certificate
No. 0049 dated 9th September 2013, consisting of 10 (ten) fully paid
up shares having a face value of Rs. 50/- (Rupees Filty Only) each
and agoregate value of Rs. 500/ (Rupees Five Hundred Oniy) bearing
Di e Nos. 521 to 530 (both inclusive) (‘Shares”) issued by the
Soclaly apd incduntal to the ownorehip of the Fiat, The Fiat and the
Shares are hereinafter collectively referred to as the “Premises”.

Any and all porsons having any Hght, til, inarest, beneft ciaim, or
demand, in or to the Premises, or any part thereof including the right
of and by way of sale, assignment, transfer, allotment, exchange,
gift, lease, sub-lease, tenancy, sub-tenancy, licence, possession
use, occupallon rr;ar(gage charge, lien, trust, |nhe|r||lance bequest,

will,
instrument, prohate len

tinlaw, or otherwise, it
shall be deemed that the claimant has
relinquished such Rights and/or waived
and/or abandoned any right to exercise
such Rights, and the same shall not be
binding on the Company andlor our|
client and the transaction will be
completed without reference thereto,

Further, if any person(s) has found the
Original Title Documents, they are
requesled to retum the same to the
Owners at A-608, Centrum Business
Square, Plot D-1, Road No. 16, Nr.
Lotus IT Park, Wagle Estate, Thane —

100604

THE FIRST SCHEDULE ABOVE
REFERRED TO
(Description of the Property)

All that piece and parcel of non-
agricultural land bearing Survey Nos.
29/4,29/7, 3211IAI2, 32/61/A, 32111/A,
32/11/8, 321M1/E, 32/12, 32/13 and
32/15, situated, lying and being at|
Village Bhokari, Taluka Bhiwandi and

District Thane.
THE SECOND SCHEDULE ABOVE
REFERRED TO:
(Description of the
Ongmal Tlle D

ts)

In the precincts of
JITO House, Plot No. A-56, Road No. 1, MIDC Marol,
Next to The International by Tunga Hotel, Andheri (), Mumbai 400 093
Phnne 8422080163

7

(M.C.S. Act 1960 & Rule - 1071Suh Rule -md 1) of M.C.S. Rules, 1961)
POSSESSION N E

Whereas. The undersigned being the Recovery Officer of The Greater Bombay Co-0p|
Bank Ltd. Under the Rule 107(3) of Maharashtra Co-op Societies Rule, 1961 issued a
Demand Notice dated 03/10/2024 calling upon the Judgment Debtors M/s Keshava
Enterprises ( Prop. Shubhangi L. Manjrekar) and their quarantors Mr. Laltkumar Keshav
Manjrekar, Aditya Lalitkumar Manjrekar & Mrs. Manasi Lalitkumar Manjrekar to repay the |
amount mentioned in the notice being Rs. 9,16,23,373- + interest from 04/10/2024 within

i 0 failed 10

inclusive) comprised in Share Certificate
No. 18 issued by Samrudhi Premises
Co-operative Society Limited in the District
and Registration Sub-District of Mumbai
Suburban and in the Revenue Village of
Kolekalyan Taluka Andheri within the limits
of Brihanmumbai Mahanagarpalika.

Dated this 6" day of November, 2026
Place: Mumbai

Sd/-
Vaibhav Warerkar
Partner
Blue Crest Juris LLP
Advocates & Solicitors

repay the amount, the undersigned has issued a notice of atiachment (Possession off
immovable Property) dated 03rd January 2025 and atiached the below mentioned
immovable property and taken symbolic possession of the below mentioned immovable
property of Judgment Debtor No 2 i.e Mr. Lalitkumar Keshav Manjrekar on 20th January|
2025,

An application No 1021/SA12025 uls 1070f MCS Rules is made before Chief Judicial
Magisirate, Esplanade, Mumbai for taking physical possession. The Hon'ble court of Chief]
Judicial Magistrate, Esplanade, Mumbai has passed order dated 08/10/2026 Ufs 107 of
MCS Rules for taking physical possession of said property. Accordingly, the Recovery
Officer has taken PHYSICAL POSSESSION of the said property on 02.11.2026. The|
ficer of The Greater Bombay co-op Bank Ltd

PUBLIC NOTICE

Public Notce s hersby given thaf
Mrs. Leena B. Sawilani Vendor,
intends to sell Flat No. 201
(hereinafter referred to as the said|
"Flat) on the 2nd Floor in th

Sdl-
Adv. Manoj Kumar A. B, Singh

401, Swapna Siddhi CHS Lid. Next (o Jain
weet, Swapna Siddhi Apartment,
Kandvali (East), Mumbai — 400101
Mobile: 9920705112
Place: Mumbai Date: 06/11/2028

building known as *Orion” alsol
known as Orion Co-operative|
Housing Society Ltd., admeasuring
784 sq.ft. carpet area equivalent to|
72.85 sq. mis. carpet area situated
at Plot No. 648, 20th Road, Khar|
Danda Road, Khar (West), Mumbai-|
400 052, Village Bandra, Taluka
Andheri in the Registration District|
[and Sub-District of Mumbai City and|
Mumbai Suburban bearing Plot No.
648 of Suburban Scheme No. VII
and City Survey No. E/1 along with
ihe undhided share, right, e and
interest in the common area in the|
said building “the said Premises”|
have agreed to sell the said
premises to our clients intending
purchasers.
Al persons/ Legal heirs /Banks|
/Institutions/HUF having any claim,
right, title and interest in respect of|
the above mentioned Premises o
part thereof and/or any other|
abovementioned title, deed by way|
of Sale, share, conveyance,
acqulsluon partition, transfer,
X e, assignment,
hypalheca(lon pledge, guarantee,
mortgage(equitable or otherwise),
gift, trust, charge, maintenance, lien|
easement, devise, encumbrances,
family arrangement, bequest,
partnership, power of attorney,
beneficial right/interest under any|
trust, right of prescription or pre-
lemption or under any agreement or|
other disposition or under any|
decree, order or award passed by
any Court or Autnority or otherwisel
of whatever nature are hereby|
requested to make the same known|
in writing along with copies of]
relevant supporting documents to
the undersigned having their office|
as mentioned below
Within 14 days from the date hereof|
failing which the claim of such
person will be deemed to have been|
waived andlor abandoned or given
p and the same shall not be

T
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Place: Mumbai Sd/-
Date: 06/11/2026 Gul A. Madnani
Advocate High Court

PUBLIC NOTICE
NOTICE NOTICE is hereby given that we

, Crystal Shoppers Paradise,
Plot No. 489, Junction of 24th And
33rd_Road, Bandra (W), Mumbai
400 050.

PUBLIC NOTICE

NOTICE IS HEREBY GIVEN on
behalf of our client PRAVIN
NANJI PARMAR that he and his
late brother PRADEEP NANJI
PARMAR were joint owners of

are insiructed to invesiigate te il of - (1)

Vikamsey (3) Kamlesh Shivji Vikamsey
&) Niesh shiv Vikamsey (6 Ketan
56 6)Sachana Hiren Dand
s o (5) 1 ther capaciio 25
benclcrts uncer the o) Wils both
dated 8" September 2007 of Shivj Kunveri

P
The borrower in partcular
property and any dealings with the property will be subject to the charge of The Greater|
Bombay Co-op Bank Lid or an amount Rs. 11,24,31,193/- (Rupees Eleven Crores Twenty|
Four Lacs Thirty One Thousand One Hundred Ninety Three Only) & further interest from
01/1012026 toil realization.

ij imsey and Javerbai Shivji Vikamse)
d (1) Kamiosh s Viansoy W
Nllesh Shivji Vikamsey and (ii)Sadhana
iren Dand in their capacities as the
executors under te vills (Supra) no(1) a
cilizen of United States of America and

Description of Immovable Property

naving his address at Atlanta Georgia
303105317 Fulton and nos (2) o (7) all o

No 2125, st Floor, Juhu Darshan CHS Ltd, New D.N. Nagar,|

Mumbai Indian inhabitants having their
address at Parel Mumbai 400 012

o
Release Deed daled 19" Deoember
2017 executed between Bapu Babu
Kashivala alias Kashivale and Nirabai
alias Malati Madhukar Sapat, Suman

Dacre of Ordar of any Gourt of Law. sgreement, or olherwiss
howsoever, are hereby required to make the same known, in writing,
together with certified true copies of documentary proof in support
thereof, to the undersigned at the below mentioned email address or
stal address, within 14 (fourteen) days from the date of

Thakare, Sonubai alias
Laxmibai Kukya Satavi, Hirabai Dattu
alias Dattatray Dandkar registered with
the office of the Sub-registrar of|

hereof, failing which the claim of such person shall be deemed to have
been waived landlord abandoned for all intents and purposes and not
binding in any manner whatsoever.
Dated this 6th day of November, 2026 sd-
Arpit Solanki,
Integrum Legal
ocates and Solicitors
1 Floor, Patel Niwas, 26204, Cawasji Patel Street,
Fort, Mumbal- 400001. frontdesk@intearum.co.in

under Serial No. BVD-1-

9154-2017.
Date : 06.11.2026 Sdi-
For Khaitan & Co.
Abhiraj Gandhi
Partner|

J.P. Road, Sq.Ft
the Plot of land bearing CTS no 195PT, New D. Nagar, Andheri Mumbai Suburban
L

('Lessees')in respect of the Prope
Rarcdary dostrbed in the Schoduls
hereunder viriten.

Date : 05.11.2026

Recovery Officer
(M.C.S. Act 1960 & Rule 107 Of MCS Rule 1961)

Any person having any claim demand right
benefitor interest n respect of o againstor
1o the Property including the Plot or the

Building or any part/partion thereof and/or

GOVERNMENT OF MAHARASHTRA

PUBLIC WORKS DEPARTMENT
EXECUTIVE ENGINEER, P.W. SPECIAL PROJECT DIVI-

SION,
AAREY, MUMBAI-400065
E-mail : spaarey.ee@mahapwd.com
Tel. No. 022-29272447

Tender Notice No. 20 (3rd Call) for 2026-27

Percentage rates Tenders in “B-1" (Online) form for the follow-
ing works are invited by The Executive Engineer, Public

CORPORATION

N

BRIHANMUMBAI MUNICIPAL

e-Tender Notice

and Mahatender Portal.

Department : Hydraulic Engineer’'s Department
No. E.E.(M.)M.W./ 3838 /Maint. Dtd. 04-11-2026

The Commissioner of Brihanmumbai Municipal Corporation invites online tenders for
the following works from the eligible bidders. The Bid start date and time and Bid End Date
and Time is specified in the detailed tender notice on B.M.C's website under Tender Section

Tender Start Date :- 06/11/2026
Tender Due Date :- 20/11/2026

Sr. Bid No. Name of the Work
No.
1 |2026_MCGM_1347046_1|Overhauling and Refurbishment of Various Mobile Machinery

Essential for Day-to-Day Maintenance Operations in H & K Wards|
under A.E. (Maint) W.W. W.S. South Division.

Works Special Project Division, Aarey, Goregaon(E),
Mumbai-400065 for the following work form the Registered
bidder Project Management Consultancy under Public Works
Department, Government of Maharashtra. The Executive
Engineer, Public works Special Project Division, Aarey,

any issues relating to the premises
occupied by tenants and ocoupants

PUBLIC NOTICE

The following property is on
sale and my client intends to
purchase it on ownership
basis

Commercial shed, Gala No.
5/House No.612, in Jai
Bhavani Industrial Estate,
Chitalsar Manpada, Thane
[West] admeasuring carpet area
3600 Sq. Ft. (334.45 sq.mt and
400.00 sq yards), situated on
the land bearing Survey No.
275 (Pt), of village Kolshet,
Azad Nagar, Thane West 400
607, in the Registration District
and Sub District Thane and
within the lumls ot Thane

includingin
the Building constructed andfor to be
conslructed thereon by way of sale ransfer
assignment exchange right interest share
lease sub-lease tenancy sub-tenancy
license mortgage gift lien charge
encumbrance occupation covenant trust
maintenance easement pre-emption
inheritance bequest possession
developmentrights ight of way reservation
agreement lispendens famiy arrangement
selflement decree or order of any court of
Lawpartnership or thenwise of whatsoever
nature or othenwise howsoever is required
to make the same known in wriling
supported by authenticated photocopies of
validieffectual documents to the

Goregaon (E), Mumbai reserves right to accept or reject any
tender without assigning any reason. The conditional tender
shall not be accepted.

undersigned at our office within
fourteen(14) days from the date of
publication hereof, faiing which it wil be

ar-
ing Property No 11020822 and
11020412 in Municipal tax
records and is presently owned
by (1) MRS. VYOMIKA
AJAY DAVE, 2) MRS.
MANISHA BIMAL BHATT
(Through POA holder Mrs.
Vyomika Ajay Dave) and (3)
MR. KAPIL BHARAT
RAWAL, who are legal heirs of |
late Mr. Bharatkumar

Flat No. 26, 2M Floor,
“SAHAJIVAN (SRA) CHS LTD.,
Azad Road, Near MBMC Office,
Andheri East, Mumbai-400069,
holding Share Certificate No.
000021

That the co-owner PRADEEP
NANJI PARMAR expired on
05/01/2025 at Mumbai, leaving
behind his brother PRAVIN
NANJI PARMAR as the surviving
joint owner.

Our client now intends to gift his
100% undivided interest in the
said flat to his real sister
VARSHA MANSUKH GOHIL via
a Registered Gift Deed and has
applied for Society/SRA NOC.
Any person having any claim,
title, or objection must submit it in
writing with documentary proof to
the undersigned within 14 days
from this publication, failing which
the transfer will proceed, and
claims will be deemed waived.
Date : 06.11.2026

Place : Mumbai

Advocate :  HARIDAS R.
PRAJAPATI, R/o. 38/11, Dongre
Sadab Pipe Line, Mohili Village

Sakinaka,  Andheri  East,
Mumbai-400072.
Mobile : 7506142923
Sd/-
HARIDAS PRAJAPATI

B.A.LLB
ADVOCATE HIGH COURT

Hariprasad Rawal, prop

of erstwhile Atul Engineers,
which was being run from the
said premises.

My client intends to purchase
major portion (2/3rd) of the

Ropeway Design at Mulund Sanjay Gandhi
National Park Mumbai.

Sr. Name of Work Amount leasehold rights of the Lessees to the
No. (Rs) Property including Plot and the Building wil
1 |Comprehensive Architectural Proposal for| 13,99,271.00

property, with due

SCHEDUL
(Description of the Property)

E-Tender Schedule :-

ALL THAT plot of land situate at Sewri
Cross Road Mumbai 400 031 within the

From Date 06/11/2026 @15:00 to
Date 12/11/2026 @15:00

1 |Period of downloading of tender

limis of Greater Mumbai in the istict and
registration sub-distict of Mumbai Cty

2 From Date 06/11/2026 @15:00 to|

Date 12/11/2026 @15:00

Bid Submission

bearing Cadaslrel Survey No 854 of Dadar
Naigaon Divsion and Plot No 216 Sewri

3 |Opening of Tender (Online) Date 13/11/2026 @ 15:15 PM, In
th

Wadala a Estate Scheme no 57
admeasuring 773 sq yrds fe 646.32 5q mis

legal and for-
malities, on ownership basis.

If any person or institution of |
any nature having any claim,
charge, by way of Agreement
for Sale, Gift Deed, borrowing.
inheritance, succession, mort-
gage, lien, injunction, le

INTHE HIGH COURT OF
JUDICATURE AT BOMBAY
IN INSOLVENCY

The Debtor hereunder mentioned
have been adjudged Insolvents in
Insolvency Petition No. 3 of 2026
as on 1st October, 2026 by the
Hon'ble In solvency Court.

INSOLVENC® N NO. 3

e. : 1. Vikram B. Lakhani, adult,
Indian Inhabitant of Bombay, age
and full name not known,
carrying on  business  at
1507/1508, Sheetalanath Tower,
15t Floor, Garodia Nagar, V. B.

the office of the
Engineer, Public Works Special
Project  Division, Aarey,
Goregaon, Mumbai-400065.

or towards North by 20 feet wide Road
South by Plot No 217 East by 130 feet wife.

All information of e-tendering is available on the following
websites :-

near Hari Mandir, Bharat Nagar, Bandra (East), H/East Ward, under|
. (Maint) W.W.W.S. South Section.

Tender Start Date :- 06/11/2026

Tender Due Date :- 13/11/2026

PRO/1884/ADV/2026-27

The intending tenderers shall visit the BMC website at http://portal.mcgm.gov.in and
Mahatender portal website at http://mahatenders.gov.in for further details of the tender.

Sd-
E.E.(M.) M.W

Fever? Act now see your doctor for correct & complete treatment

‘https://mahatenders.gov.in
(If any changes occurred in tender notice, the same shall

3. Tender notice is available on the Notice board of office of
the Executive Engineer, Public Works Special Project

2 |2026_MCGM_1347047_1 |Supply and Installation of 200 and 300 mm @ Vacuum Breaker-Type
High-Volume Combination Air Valves, along with Associated Water|
Pipeline Fittings and Appurtenances, for Critical High-Pressure|
Water Mains in H & K Wards under A.E. (Maint) W.W. W.S. South
Division.
Tender Start Date :- 06/11/2026
Tender Due Date - 20/11/2026 1. https://mahapwd.com
3 |2026_MCGM_1349948_1|Replacement of Dilapidated Control Valve Chamber Covers of] 2. ot
Various Sizes in H & K Wards under A.E. (Maint) W.W. W.S. South be available on above websites!
Division.
Tender Start Date :- 06/11/2026
Tender Due Date :- 13/11/2026 Division, Aarey, Goregaon (E).
4 |2026_MCGM_1350036_1 | Diversion of 1200 mm @ Water Main to replace the Corroded Portion

No. EE/PWSPD/Aarey/TC/2819
Office of The Executive Engineer,
P.W. Special Project Division, Aarey,
Goregaon (E), Mumbai-400065
Phone No. & Fax No. 022-29272447
Date : 03/11/2026
Sd/-
Dy. Executive Engineer
P.W.Special Project Division,
Aarey, Goregaon (E), Mumbai.

DGIPR 2026-27/3650

¥ Municipel
Pumping Station alongwith a residental
building of ground and three(3) upper floors
known as "Van Kunj’ thereon formerly
assessed to municipal taxes under F Ward
10 3347(4) and Street no 588C and now
bearingAccountno 10-0485-005.

Mumbai, Dated this 6" day of November

26

For  Shah & Associates

Sd-
(Shashank Shaf)
Partner
Advocates & Solictors
(An Associate Firm of
LD Shah & Company)

Peite Fleur

5 Ranade R
Shivaji Park Dadar (Viest)
Mumbai 400 02

emal mfo@ldshah o

sublease, etc. in
respect of above Commercial
shed. may lodge their claims/
objections of whatsoever
nature, along with requisite
supporting documents on my
office address within 15 days
from publication of this notice,
failing which it will be deemed
that no one has any claim,
right, interest of whatsoever
nature, against the above prop-
erty and my clients would go
ahead and finalise the purchase
deal.

Date : 06.11.2026

Adyv. Rahul Arote
Office 8, Parekh Vora
Chambers, Nagindas Master
Road., Fort, Mumbai -400001
Mobile: 9867379251

Est. Lane, Ghatkopar (East),
Mumbai 7 and at 202,
Bhaveshvar ~ Complex, Opp.

Vidyavinar Rly. Stn. (W), Mumbai-
400086.

2. Ketan B. Lakhani, Adult, Indian
Inhabitant of Bombay, age and
full name not known, carrying on
business at A/1506, A2 Wing
Shankheshwar Building, Phase
Il, Garodia Nagar, Ghatkopar
(East), Mumbai-400077 and at
202, Bhaveshvar Complex, Opp.
Vidyavihar Rly. Stn. (W), Mumbai-
....Insolvents
The Petition was presented to
this Hon'ble Court on dated the
4th day of May, 2026 by through
Vivek Ashok Bajaj, Director of
Insta Capital Pvt. Ltd.
... Petitioning Creditor
Dated this 12t day of October,
2026.
Sd-
MRS. R.V. RANE
Insolvency Registrar

High Court Bombay
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